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West Bengal Act XXV of 1974' 

THE WEST BENGAL INDUSTRIAL INFRA- 
STRUCTURE DEVELOPMENT 

CORPORATION ACT, 1974. 

West Ben. Act XXXV of 1979. 
AMENDED . . Wesr Ben. Act XIV of 198 1 .  

W e s ~  Ben. Act XXII of 1996. 

14rlr April, 1974.1 

An Act ru tlrake speciul provisiotl for secrrrilrg devrloptttmr uf rrude, 
cottrrrrerce arid itrdrrstries on w*e/l-planned basis k file Srare of Wesr 
Bcngal, atidfor thatprrrpose to esrablish an bldicrrrial hgra-strrrcrrtre 
Developme~~r Corporatio)~, a~rrl for miurrers coxlr~ecred rllerelvirJ1 or 
i~icirletr~ol rf~erero. 

WHEREAS it is expedicnt to makc special provision for securing 
development of trndc, comrncrcc and industries on wcll-planncd bwis in 
the State of Wcst Bcngal, and far thal purpose [o esrablish an Industrial 
Inha-structure Dcvzlopment Carpomion, and for rnarrers connec~cd 
~hercwith or incidental thereto; 

It is hereby enactcd in theTwcnly-filth YcarorlheRepublic of India, 
by Ihe Legislature of West Bengal, as follows:- 

CHAPTER I 

Preliminary. 

I. ( 1 )  This Aci may be called h e  West Bengal Induslrial Infra- Shon tirle. 

slructure Development Corporation Act, 1974. cxtcnl and 
colniiIcncc- 
menr. 

(2) I t  exlends to the whole of Wcst Bcngal. 

(3) This Act except the provisions of Chapter V shall come into 
force at once. The provisions of Chaptcr V shall come into force on such 
date as the Srale Government may, by nodficarion, appoin~ and for this 
purpose different dales may bz appointed for differed areas to be specified 
in the notification. 

2. In this Act, unless [he context otherwise requires,- 

(1) "amenity" includes road, supply of water or electricily, 
street lighting, drainage, sewerage, conservancy and such 
other convenience as [he State Govern~l~ent may, by 
notification, specify 10 be an amenity for  he purposes of 
this Act; 

'For Sralcrncnl o f  Objccts and Rcaso~is, ~ u c  Ulc Calcrrfru Gurdre, fi~~uvrdi/rur).. Pi 
IV ,  o f  Ihc 201h Rbruary, 1974, p a g  381. 
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(C'lrapttr I.-Prelinrit~ory.-Sec f iot~ 2.) 

(2) "building" means any structure; or crecuuri, or pan or a 
strucrurc or erecrion. which i s  inlended 10 bc used for 
residential, induskid, comn:ercial or othcr purposes, whether 
in actual use or not; 

(3) "Collzcror" means h e  Colleclor of a disldct, and incIudes 
any oMcer specially appointed by [he State Government to 
perform the f'uncrions of Collector under this Acr; 

(4) "Corporniion" means [lie Wesr Bengal Induslrial Infra- 
smcture Devclopmenl Corporation eslablished under sub- 
sectiorl (1) of seclion 3 of this Act: 

( 5 )  "court" mcans a principal civjl court of original jurjsdic- 
lion, and includes [he coun of my Addilional Disrricr Judge 
or Subordinate J u d ~ c  whom the Slate Govcmncnt may 
appoint, by name or by vifiue of his office, to pcrform, 
concurrenrIy wjrh uny such p r i ~ ~ c i l ~ u l  civil court. all or any 
of the functions of rhc court under [his Act wirhin any 
specified local limits; 

(6) "developnien~", with i~ grammatical varialions, mcans [Ce 
caq ing  out of building, engineering, quarrying or olher 
operalions in, on, over or undcr [and, or the making of any 
material chnngc in any building or land, and includes 
reclamation and rc-development, but dues not include mining 
operation; and "ro develop" shall be conshued accordingly; 

(7) "engineering operatinns" include the formulion or laying 
out of means of access to a road or the laying out of means 
of water supply; 

(8) "industrial ma" means any area declared 10 be such by  he 
Stale Govemmen~ by norilicarion: - 

Provided hat before decIaring any area, falling wholly 
or partly within \he jurisdictian of a municipal corpration, 
municipality, Crart~ Puriclraynr, no~ified area Aurhorily or 
Developmcnt Au thorily (conslir uled undcr any law for the 
lime being in force including lhe Durgapur Developmcnt 
Authority), m induslrial area, [he Slate Government shall 
consult the conccmed municipal corporation, municipality, 
Cram Partcl~ayat. nolified area Au thorily or 13evelopment 
Authorily, 3s he case may b:; 

(9) "industry" means any busincss, tradc, undertaking, 
manufac~ure or calling of employers and includes any calling, 
servicc, emp!oymen~, handicraft or indunrial occupation or 
avocariun of workmen, and the word "indusrriat" shall be 
conslrucd accordingly; 
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(Cllaprer I!. --E.~:~,~~blisl~merrr nrrd Constirlrriotl of rhe 
Corpora~ion.Secl ior~ 3.) 

(10) "indus~ial  eslate" means any site declared by the Starc 
Governmenr by norificntion as such, which thc Corpontion 
develops, cons[ructing roads, faclory shcds and othcr 
buildings and providing amenities therein, to make [he estate 
suitable for es~ablishment and grow~h of induslries: 

Provided thal before declaring any she, falling wholly 
or parlIy within the jurisdiction of a municipal corporalion, 
municipality, Grata Po~~cl~ajf lr ,  nari fwd area Authority or 
Development Aurbority (consdtuted undcr any law for the 
time bcing in force including h e  Durgapur Developmen[ 
Authority). as industrial estate, the Srate Governmenr shall 
consulr the concerned municipal corporalion, munidpnlity. 
Gram Panclmyar, nolilicd area Authority or Development 
Authorily. as the c a c  may be; 

(1 I )  the cxpressian "land" and the expression "person interesled" 
shall have the meanings respectively assigncd to them in 
seclion 3 o i  [he Land Acquisition Act, 1894; 

(12) "means of access" includes any road or other means of 
access, whcther private or  public, for vehicles, or for 
pedestrians; 

(13) "norificalion" means a notifrca~ion published in [he Ofici~1 
Guzene ; 

(14) "premises" means any land or building or part of a building 
and includes- 

(i) the garden, grounds and OUL-houses, if any, appeflaining 
lo such building or pafl, and . 

(ii) any li~tingsafFixed~osuchb~ildingorpartofabuilding 
for the more bcnificial enjoyment thereoc 

(15) "prescribed" means prescribed by rules made under this 
Acl. 

CHAPTER I1 

Establishmeni and Constitution of the Corporation. 

3. (1) With cfrect from such dale as the State Government may, biab1ish- 
by notification, appoin~, lherc shall be csrablished for Ihe purposes of mcll[nnd 

incorpora- 
this Act a Corporation under the namc or [he West Bcngal Indus~rial ,ion, 
Infra-slrucrure Developmcnl Corporirion (hereinafter referred to aq the 
Comorationl. 
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(2) The Corporation shall be a body corporate with perpclual 
succession rrnd a cornmort scat, iud may sue and bc sued in its corponle 
name, and sltnll be compeleot lo acquire, hold and dispose of property, 
both movable 2nd immovable, and lo conlract, and du ill1 things nectssary 
for the purposes of this Act. 

Carnpwirlon 4. ( 1 )  The Corporalion shall consisl of thirteen members (including 
ofrhe 
C,rparAlion, ex-uficin mcmbcr) of whom not more than five shall be non-officials. 

(2) The Chief Execu~ivc Officer of lhc Corporalion shall be its 
oficio member. 

(3) All h e  members of l be  Corporation shaU be nominated by the 
Slate Government. 

(4) The State Governmenl shall appoint one of [he members of [he 
Corporalion to bc irs Chairman. The Srnte Governmenl may, if ir thinks 
fil, appoinr ane o f  [he oiher members as Vice-Chairman. 

Disqn:>\ific3. 5. A person shall be disqualified for being nominated as a rncmbcr 
lions Tor ,,,,,, of thc Corporalion, i f  h e  

(n) is an cr~~ployee of lhe corporation no1 being the Chief 
Executive Officer, or 

(b) is of unsourld nBnd, and srands so dcclared by a compelen1 
coun, or 

(c) is an undischarged insolvent, or 
Id) hu been convicted by a c o w  on a charge aFctirne invoIving 

moral ~urpiiude. 

Tcrm of 6. (1) Tbc Chairman, Vice-Chairman, if any. a n d  rhe mernbers of 
Or the Corporation excepting h e  Chief Executive Officer shall hoId office mtnhm.  

rhc~r for such period as may be prescribed. 
S Q I ~ ~ ~ C S ,  rvcs 
and (2) The non-official members of [he Corporation shall draw such 
alloadncc~. fees and allowmces, as rhe S ~ t e  Government may prercrik, for mending 

the meetings of the Corporalion or of any commi~tee thereunder or for 
attending the work of the Corporation. 

(33 Any person nominated as a member of tllc Corpontjon shall, 
unless disqualified, be eligible for re-nomidation, on the expiry nf his 
rerm uf office. 

Hcad allice 7. (1) The Corporariori shall establish its hcad office at such place 
jn thc Srate as Ihe Srate Govcrnmenl may specify and may, wilh the 0mcc.r. 

\nns;rclian previaus sanction of rhe Srate Government, establish offices or agencies 
oi  lhe 
businc<s or 

in my oiher place in [he Staa. 
IlIC 
Corponlion. 
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(Chapter [I.-Esrablistrt~rcnt wrd Cor~sr i~ut io~~ oJ rlrc 
Corporariorl.-Secrion 8.)  

(2) The Corporation shall mee! at such times and places, aud shall, 
subject to the provisions of sub-section (31, observe such rules olpmedure 
in regard to the transaction of its business as may be provided by 
regulations made undcr this Acl. 

(3) When any contracl or loan is proposed to be entered into or taken 
by or on behalf of the Corporarion, such proposaI shall be circulalcd 
amongst the members of the Corporation, and any member who is 
directly or indirectly concerned or interested in any such conkact or loan 
shall, within a week from the dale of such communication, 'disclose in 
writing to the Corporation the nalure, kind and ertenl of his aforesaid 
interesl in such contncl or loan, and such member shall no1 bc presenl 
at the mccting or rneeli ngs ofthe Carporation in which any such proposal 
is discussed, unless his presence is required by thc other membem for 
the purpose OF eliciljng information in connecdon rhcrewirh, but no 
member so requircd to be present shall volt on any such contract or laan: 

Provided that a member shall not be d c e m d  to be concerned or 
inlerested ils aforesaid by rexon only of his bcing a sharchoIder of a 
company concerned or interesled in any such eontncl or loan. 

8. (1) IF a member- Ccssa~ion uf 
rnernbcrship 

(a) becomes subjecr to any of Ihe disqualifications mentioned and removal 
Imrn oihm 

in seclion 5 ,  or or rnmbzrs. 

(b) is absent, without the Corporation's permission, From three 
consecutive meetings of h e  Corporation, or from all meetings 
of [he Corporation during any three conseculive monlhs, 

he shall, w i ~ h  irnmediale effecl. cease lo be a member of the Corporation, 
and shall be deemed to have vacated his office from h e  date of such 
cessation. 

(2) The Chairman, or lhc Vice-Chiman, if any, or any oher member 
of the Corporation may resign his office by giving notice in writing lo 
the Slate Government and on such resignation being accepted, shall be 
dcemed 10 have vacaled his office. 

(3) Thc State Government may, by order, remove from office. any 
member of fie Corporadon. who, in irs opinion,- 

(a) has refused lo act. or 
@) has become incapable of acting, or 
(c) has so abused his posilion as member as to render his 

continuance on the Corporation deuirnenlal to the interesr 
[hereof or of the ceneral ~i lb l ic .  or 
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(d) is olhenvise unfit to conrinue as a membcr: 

Provided that a member slmll no! he removed rrom orIice unless hc 
hu becn givcn reasonablcopponunity to show cause agair~st tlte proposed 
rcrnoval. 

9. If a casual vacancy occurs in lhe mcrnbership of the Corporation 
due [o cessa~ion of office, resignation or orhenvisc, such vacancy shall 
be filled up by fresh nominarion undcr seclion 4, and [he member so 
nominarcd shall hold office for the unexpired pcriod of [he lerm of office 
of [he member whosc p!ace he fills. 

10. (1) 1T rhe Chimian or any other merrtber of rhc Corponrion is 
by infirmity or orhcnvise render lemporarily incapable of carryiag out 
his durics, or is granted lcnve of absence by the Stite Government. or 
is olhenvise unable ro attend to his duries in circumsrances not involving 
thc crssalion of his membership, the S a l e  Governmenr may, a f~e r  
consulrarirsn with [he Corporition, appoint ano~her person to acl for hjm 
duri~ig his abscnce. 

(2) Thc Vice-Chairman, if any, shall, in the absence of thc Chairman, 
exercise the pawcrs and perform rhc functions of the Chnirman. 

11. No disqualificfition or, or defect in [he appointmenl of, any 
person acting as the Chairman or Vice-chairman or a member oT the 
Corporation, shall vitiate any act or proceeding of the Corporalion, i f  
such act or proceeding is otherwise in accordance will1 [he provisions 
of [his Act. 

12. (1) The state Governmen[ shall appoint a Chief Executive Officer 
and a Chief Accaunrs Officer of lhe Corporation. 

(2) Thc Corporation may appin t advisers, and such other officers 
and employces subordinale lo the ChiefExccu[ivr! Officer, as i t  considers 
necessary for the cfficienl performance of its duties and functions. 

(3) The condi~ions or appainlrnent and service of lhe oIEcers and 
ernployecs and their scaIcs of pay shall,- 

(3 )  as regirds thc Chief k a u l i v t :  Officcr and Ihe Chief Accounls 
Officcr, be  such as may be prescribed, and 

(b) as rcgards the other officers and employces, be such irs may 
be determined by regulalions made under his  Act. 

(4) The Chief Execulive Officer shall be the executive head of the 
Corporatiorl and ell olher orficers and employees orrhe Corporalion shall 
be subordina[e to him. 
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( 5 )  The Corporation may authorise [he Chief Excculive Officer, 
subjccr ro such conditions and limitations a s  i r  may specify, to exercise 
such powers and perform such duties as i~ may deem necessary lor the 
efficien~ adminislration of its business. 

(6) The Chief Accounts Officer shall have the right to record his 
views on evcry proposal involving expendilure from the funds of the 
Corpon~ion, prior tot he considention of such proposal by Ihe Corporadon. 

Functions and powers of thc Corporation. 

13. The functions of the Carpordtion shall be- Function< or 
ihc 

( 1 ) generalIy 10 develop indusuial infra-struclure for expeditious Curpontion. 

and orderly establishment, growlh, and development of 
industries, trade and commerce on weIl-pIanned basis in the 
Srare; and 

(2) in panicular, and without prejudice 10 the generality of the 
provisions of clause (I),- 

(a) to develop indusrrial areas or pari [hcrtlof, for the 
purposes of new growrh centres and make the same 
available for indusbial and commercial undenakings 
and trading concerns to enable them to establish 
industries and to carry on wade and commerce therein; 

@) to frame any scheme to develop any industrial area and 
underlakc any development work in respect thereof, 
parlicularly in relation 1- 

(i) reclnmarion and improvement of land, 

(ii) water supply. 

(i i i)  drainage, 

(iv) captive power gencra~ion and supply, 

(v) roads, 

(vi) transpon and communication, and 

(vii) housing accornrnoda~ion; 

(c) lo develop any area comprised in any industrial estaie 
or devclopment scheme in all  or any of [he following 
manncrs, namely:- 

(i) by acquisilion of land or other immovable 
property within the said area by purchase, Lease 
nr nthpmr icp  
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(ii) by laying out or relaying out of h e  land in rhc 
said area, 

(iii) by mising, lowering or levelling or  land in  the 
said area, 

(iv) by lnying out and constructing (including 
levelling, paving, melalling, fIagging and 
channelling) roads i u  the said area (including 
bridges, causc-ways and culverts) and planling 
flowcr bushes or Wes on both sides of such 
roads, 

(v) by sewerjng and draining of such roads, and 
making provisions, by the side of such mads, for 
water, lighting and other sani tnry conveniences 
as are ordinarily provided within the ~nunicipal 
a r e s  

(vi) by providing suppIy of power to such area ~luough 
insr;lllarion of' caplive generating plants, 

(vii) by making provisions for housing facilities and 
g o d  communicalions therein, 

(viii) by making provisions for gardens, parks, play- 
grounds, lakcs, a~heIctic tracks, recreation 
buildings and other necessary aids 10 field or  
aquatic spom in such arca and by taking special 
steps mwards making such area alrractive and 
beauliful, 

(ix) by making specific arrangemenis therein for 
cnrerlainmcnr of [he public, 

(x) by controlling the usc of land within such area, 
dividing [he same into different zones. and 
reserving each of I hem exclusively for a specific 
PUTOSC, 

(xi) by u L n g  08er  suitablc steps and making other 
provisions for purposes consistenl wilh thc 
objects of the Corporalion; 

( d )  ro underlake execution of  developmen1 schemes or 
works either jointly with persons, firms, companies, 
associations, Govcrnmcnt or local Aulhorilies, or 
as agents for furrherance of the objects of the 
Comontinn- 
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(Ci~apfer III.--Ftr~lcrions artd polvcrs of the Curporu~io)l.-- 
Secrio11 14.) 

-. 

(e) to organise indus~rial areas or induslrial esrnrcs by 
acquiring suilable siles and providing thcnl wit11 roads, 
water supply, electricity and ather amenities, to Izase 
out plots thereof for induslrial purposes and to conrrol 
and manage the affairs of administntioos of such areas 
or cslales; 

(f) to advancc loans to industries ra cnable ltlzm .lo shifr 
their factories into aforesaid areas and estntcs. 

14. Subject l o  thc other provisions or lhis Act, the Corpomrion shall Gcntnl  

have powcr- powers ro 
1hc 

(a) to acquire add hold such property, both movable and Corpon[iOn. 

immovable, as the Corporation may deem necessary for the 
performance of any of its acrivitics, and to Icase. sell, 
exchange or otherwise transfer any property held by it 
on such conditions as may be deemed proper by [he 
Corponlion; 

@) to purchase by agreemcnl or to takc o n  lease or under any 
fonn of renancy any land and to erect thereon such buildings 
and lo execute such other works as may be necessary for 
the purpose of excrcising ils powers and performing its 
funcrions; 

(c) to providc or cause 10 be provided amenirics and common 
facililies in industrial estates and industrial areas, and 
conslruct and maintain or cause ro k maintained works and 
buildings therefor; 

(d) to develop or cause lo bc developed Innd in industrial estates 
and industrial oreas; 

(e) to make available buildings on hire or for sale lo industlialisu 
or persons intending lo starr industrial underlakings, trading 
units and commercial underlakings; 

(0 to construct buildings for the housing of the employees of 
such induslrial ~rading and commercial concerns; 

(g) (i) to ct>nstruct factory sheds or buildings, including 
rcsidentinl tenements, and a!Iot such sheds or buildings 
to suitable persons in the industrial eslales and the 
industria1 areas eslabl ished or developed by [he 
Corporation; 

(ii) to modify or rcscind such allotments, inchding the 
righl and power to evict the allaitees concerned on 
breach of any of the terms or conditions of such 
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(Chapter II1.-Frmdiot~s and powers of //IF Curpara1iott .4ec;iafi~ 15, 16.- 
Clraprer iK-Firrarrcc, Accounts and Audif.Secri011 17.) 

-: 

(h) ro constitute one or more advisory committee or commiitees 
t advise I he Corpar~lion For the efficient discharge of ils 
functions; 

(i) to engage suitable consul~anw or persons having special 
knowledge or skill l o  assist the Corporalion in [he 
performance of irs functions; 

(j) subject to the previous permission of the State Government, 
to delegate any of its powers generally or specially to any 
of ils commitlees or officers; 

(k) to enlcr into and perform all such contracts as it may lhink 
necessary or expedient for performing any of ils functions: 
and 

(1)  to do such other things and pcrform such other acts as il 

may think necessary or expedient for the proper conduct of 
its functions, and for carrying inlo effect h e  purposes of this 
Act. 

Aurhcnricn- 15. All permissions, arders, decisions, no~ices and other documents 
rion or 
,,rdcrs of the Corpomlion shall be authenticated by the signtilure of the Chicf 
dwurnenls Executive Officer of the Corporalion or any other officer aulhorised by 
of 
Copneon,  the Corpomtion in this behalf. 

Dirw~ions 16. (1) The Corporation, in discharging its functi~ns, shall act on 
by rhc Slale 
Goucmmcnl, business principles, regard being had to the inierest of indusuy, mde, 

commerce and the general public. 

(2) The State Government may, from time to time, issue, in writing, 
lo h e  Corporarion such general or special directions in matters of policy 
as it may think necessary or expedien~ for the purpose of cmyjng out 
h e  purposes of his Act, and [he Corpomlian shall be bound to follow 
and act upon such directions. 

CHAPTER IV 

Finance, Accounts and Audit. 

Applicarion 17. All property, fund and other assets vesling in the Corporation 
of 
~rponl ,wbs shall be held and applied by it, subject lo the provisions, and for the 
~ C F P I C  . . .. * , .  . 
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18. ( 1 )  The Corpor~tion shall have and maintain its own fund, 10 Coqmmdon's 

be called the Wesl Bengal Industrial Infra-slruc~ure Dcveloprnco~ 
Corporalion Fund, to which shall be credi~cd- 

(a) aIl moneys reccived by the Corporation from the State 
Government by way of granis, subvenrions. loans, advances 
or orhcrwise; 

(b) 'all moneys receivcd by \he Corpom~ion from borrowings 
in the open n~nrkcl or from banks and ohcr financial 
instilulions; 

(c) all fees, cosu and chargcs receivcd by h e  Corpordtion 
under this Act; 

(d) all moneys received by the Corporation from the disposal 
of lands, buildings and orher propcnies. movable and 
immovable and ohcr transactions; 

(c) all moneys received by thc Corporatio~l by way OF renls 
and profils or in any orhcr manner or from any other 
source. 

(2) The Corporalion may keep i n  currenl and deposit accouol wilh 
 he Starc Bank of India, or any olher bank approvcd by h e  Slate 
Government in [his behalf, such sums or money out of its fund as may 
be prescribed, and any money in excess of the said sum shall be invested 
in  such manner as may be approvcd by ihc Stale Governrncnt. 

(3) Such accounls shall be operared upon by such oFficers of [he 
Corporalion .as may be aurhorised by it by regulauons made in this 
behillf. 

19. The Stale Government may, afler due approprialion made by (he Gnnls, 

Legislative Assembly by law in [his behalf, make such grants, subvenrions, f ~ , " ~ ~ : ~ ~ ' .  
loans and advances lo ~ h c  Corporalion as il may deem necessary for the d v a n c c s  rn 

purposcs of the functions of the Corpn l ion  under lhis Act. and all 
grants, subvenlions, loans and advances m d e  shall be, on such terms 
and conditions, as [he Slale Government may, afrer consuldng the 
Corporation, determine. 

20. (1)  The Corporation may, subject to such conditions a may be P ~ W , , ~ T I I I C  

pracribed in [his behalf, borrow money in [he open markel or from 
banks and financial ins~i[ulions or olherwise w i ~  a view to providing 
ilse1f with adequale resources. 

(2) A11 moneys borrowed under sub.secrion ( I )  rnay be guaranteed 
by [he State Government as to the repaymen1 of principzll and rhe 
payment or interesr a1 such rates and on such conditions as the Slate 
pn ,,.,,,,,,......... I . , - - - - - '  - - . I  .-  ' 
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(Chapter lV,-Fi~~rn~ce,  Accorrnts slid A~idic.-,Tec~io~~s 21-24.) 

21. The Corporation may accept deposiw, on such conditions as i r  
deems f i t ,  from persons, authorities or instilutions, to whom allolmenl 
or salt of Innd, buildings or sheds is made or is likely lo be made in 
funhennce of the objects of this Act. 

22. (1)  The Corporation shall make provision for such reserve and 
orher specially denominated funds. as the State Governmeni may, from 
lime lo lime, direct. 

(2) The nianagement of the hnds refcrrcd to in sub-section {I), the 
sums to be lnnsferred lrom lime to iime to the credit thereof and the 
applicalion of money comprised therein shall be determined by the 
Corporation. 

(3) None of [he Funds referred lo in sub-secrion (1) shall, without 
[he previous approval of the S b t c  Governmenl, bc utilised for any 
purpose other than h a t  for which il was consliluled. 

23. (1) The Corporation shall have the auihority to spend such sums 
as it lhinks fit  for the purposes authorised under this Act from out of 
h e  fund of 1h.e Corporation referred to in  section 18 or from the reserve 
and other funds referred to in seclion 22, as the case may be. 

(2) Without prejudice to the generality of the power conferred by 
sub-section (I), the Corpomtion may conuibute such sums. as i t  thinks 
f i t ,  towards expendimre incurred or ro be incurred by any local authority 
or  statutoq public underlaking in the performance, in relation 10 any of 
i~ indusuial estates or industrial areas, of any of ihe stalurory runctions 
of such authorily or undenaking, including expenditure incurred in h e  
acquisition of land. 

24. (1) The Corporalion shall, by such date in each year as may be 
prescribed, prepare and submit 10 the State Government for approval an 
annuaI financial statemenr and programme of work for the succeeding 
financial year. 

(2) The annual financial slalement shalt show Lhc estimated receipts 
and expenditure during the succeeding financial yew in such form and 
delail as may be prescribed. 

(3) (a) The State Government shall, wilhin one monh of the receipt 
of h e  annual financial statement. either accord its approval lo the same 
or relurn it lo the Corporation with such comments and suggestions as  
il decms necessary. 

(b) If the financial statemenr is returned, h e  Corpnuon shall, 
within one rnonrh of receiving it from the State Government,- 

(i) revise the financial sblement in the light of the comments 
and suggestions made by the State Government and re-. 
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( i i )  if  i! does no! think f i i  to revisc Ihc financial staremcnt, re- 
subnlil il in iu original form to the Slate Governrnen~ logelher 
with iu rtplies on the comments and suggcslions made by 

r the Slatc Government. 

(c) If [he State Govcrn~nenr does not approve of the financial 
statement a s  reviscd by the Corporalion or if the hnancial slaternent 
is re-submitted by Ihe Corporalion without revision, lhc Srate Government 
may, within onc month from the dale of re-submission hereof, amend 
h e  financial staternenl as it considers f i t  and proper and fonvard rhc 
same so amcndcd to the Corporalion, and it shall be accepted by thc 
Corporation. 

(4) The Corporarion shall be compelent 10 make vatincjons in the 
programme OF work in the course of l1le year, provided that all such 
variations and reappropriations oul of [he sanclioncd budger are brough~ 
to the nolice of the Stale Governrnenl by a supplementary Financial 
slatemcnt. 

( 5 )  A copy of each of thc annual financial statcrnenu as made 
final undcr sub-section (3) and [he programme of work and the 
suppkmentary financial slalement, if any, shall be placed bcrorc the 
Legislalive Assembly, as soon as may be. afler lheir reccipl by !he Slate 
Government. 

25. (1) The Corporation shall maintain books of accounls and other A,,,,,,, 
books, in  relation to its business ~ n d  ~ransac~ions, in  such form and i n  ""dU*il. 

such manner, as may be prescribed. 

'(2) (a) The accounts of the Corporalion shall be audited by a 
person, qualified for appainlmenr as auditor under sub-scclion ( I )  of 

I a[ 1956. section 226 of the Companies Act, 1956, to be appoinred by the Slate 
Governmcnl. 

(b) Nolwithstonding anything lo thc conlrary contained in clause (a), 
SLaf 1971- bur subject lo the provisions of rhe Comptroller and Auditor-General's 

(Duties. Powers and Condilions of Service) Act, 1971 and the rulcs and 
orders made thereunder, [he State Government may enlrust thc audit of 
llle accounts of the Corpontion to thc Comptroller and Auditor-General 
of India. 

(3) The Corporation shall supply its auditor with a list or all books 
of accounts and other books maintained by ir and the auditor shall, at 
all rcasonablc times. have access lo the books. accounts, vouchers and 
other documenls of Ille Corporalion. 

'Sub-scrlion (2) wns subs~iluled for original sub-scciion by s. ? or the Wcrl Bcngnl 
Indusrd31 InTm-srrucrurc DcvclopmcnL Corpnmlion (Amcndrncn!) Act, 1979 (Wcsr Ecn. 
ACI XXXV of 1979)- 
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(4) The auditor may, in relation lo lhc accounrs of lllc Corponrion 
of which he is the auditor, exnminc any memhzr or any officer or 

cmployee of the Corpor~rion, and shall be enlitled to requirc from any 
oriicer of  he Corporation such information or explmntion, us hz may < 

think necessary, for thc pcrrormnnce oC I~is dulies. 

(5) The auditor shall make a r&orl 10 rhe Corporation upm Ihe 
accounls esamined by him, and in every such report hc sh2ll slalc,-- 

(a) in thc case OF books of accoun ts and orher books maintained 
by rllc Corpumtion, wherher in his opinion rile accounu 
cxhib i~  a ~ r u c  and F ~ i r  view of thc s[atc of affairs of the 
Corporation at rhe und of Ihe year, and 

(b) in case he had called for an cxplnn:~~ion or informstion from 
thc Corporation, wliethcr i t  has bccn given and wlielhcr i t  
is sa~isfactory. 

(6) As  smn as r I ~ c  aucourlrs of [he Corporation are nudircd, the 
Corporadon shall scnd a copy {hereof togcdler with ihecopy of \he report 
of the auditor  herc con lo the State Govcm~t~cnt. 

(7) The Slate Govcrnmenl shall cause theaccounls of [he Corpora- 
tion, rogethcr rvirh the audit repon [hereon fonvarded to il under 
sub-seciion (61, to bc laid annuillIy bzhre the Legislnli ve Assembly. 

Concurenr 26. (1) Nolwirhstanding tnytl~ing contained in section 25, the 
n ~ ~ d  s w i n l  
audit or Slate tiovemmenl. may order \hat there shall be concurrenl audit of tk 
accounrs, accoudts of the Corporation by suc11 person as it d~inks l i l .  The State 

Government mny alsn direct n specinl ?udil ro bc made. by such 
person a- it Lhinks fit, of [be accounls or the Corporalion reIaling to any 
particular ~ranszclion or 10 a panicular period, 

(2) When an order is made undcr sub-section ( I  ), [he Corporation 
shall prescnt or cause to bc presented for audit such nccounu and shall 
iurnish to [he person referred ro in sub-seaion < 1) suc l~  infarma~ion as 
[he said persou may require for the purpose or audit. 

'(3) Withoul prejudice to anything conlnined in rhc preceding sub. 
seclior~s arid in secrion 25 and subject lo lhc provisions of the Cornp~oller 56 or 197 1 .  

and Auditor-General's (Duries, Powers and Condiiians of Service) Act, 
1971 and [he rules and orders made therei~nder, Ille Comp~roller nnd 
Audilor-Genenl of Inida may. i f  so rzquesred by the Stale Government, 
examine and report upon [he accounts of [he Corporation and any 
espcnditure jncurrcd by him in corlrlrc[iori witla such cxarnination and 
report shall bc piynblt by \he Corporation lo the ComptroIlcf and 
Audi~or-General of India. 

'Subscc~ion (3) was suhstiturcd €or original- sub-scciiun by s. 2 uT thc Wcst Bcngal 
Induhrrial InTra-srruciure DcveIoplllcnr Corponuon (Amcndmcnl) Aa ,  1981 (JVcsr Ben. 
ACI XI\' or IYU I \, 
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(Chrrclcr V. -Arqrrisiriorr nrld disposal of l~nd-Section 2 7. ) 

Acquisition and disposal of land. 

27. (1) If at any time, in the opinion of [he Statc Government, any r\cquisition 

land is required by it  For the purpose of development by thc Corporalion '""- 
or for any olhcr purpose in Furtherance of the objects or [his Act, the 
Slate Governmenl shall scrve u nolice upon the owner of thc land and 
any olher person who, in the opinion or  lhc State Government, may be 
inrerested therein, to show cause, within such time its may be specified 
in thc nolice. w h y  the land shall not be ncquircd: 

Provided [ha1 nothing in this sub-section shalI apply to land belonging 
to the Union of India. 

(2) After considering the cause, if any, shown by the owner of the 
land and by any other person inleresled thercin, and afier giving such 
owner and person an opporlunity of being heard, the Slate Governmen[ 
may pass such ordcrs as i~ deems 61. 

(3 )  I f  the Slate Government decides to acquire the land, i~ shall 
publish in  rhe Uflcinl Gnre~re n nodcc specifying 11!e particulnr purposc 
for which such land is required and stating [herein that the State 
Govcmment has decided to acquire [he land. 

(3) When n noticc under sub-section (3) is published in [he Official 
Gazorr~,, rhe land shall, on and from [he date of such publica~ion, vest 
absolutely in the State Govemmcnr free from all encumbrances. 

(5) Where any land is ves~ed in [he State Government under sub- 
seclion (4), [hc State Government may. by norice, ordcr any person who 
may be in possession of [he land to deIiver possession thcrcof, within 
lhirly days of the scrvicc of [he notice, ro the State Gavemmcnt or any 
person duly aulhorised by ir in [his behalf. 

(6) If any person refuses or  faiIs lo comply with an order under sub- 
section (5) ,  [hc State Government may lake possession of the land and 
may for lhal purposc use such force as may be neccssav, 

(7) Where thc land hzs been acquired in  Ihe niorcsnid manner for 
the purposes rcrcmd to in sub-section (1  1, the Starc Government shall, 
after it has [aken possession of the land,- 

where the Corporalion pays the amount of compensation 
derermined under seclion 28 and other charges incurred by 
[hc State Governn~ent in connecrion with the acquisition, 
uansfcr the land to the said Corporarion for the purpose for 
which thc land has  been acquired, or 

(b) where LIle Corpomlion does not proposed to pay [he aforesaid 
co~npensation and charges, hand over possession of the land 
to the Corponrion for thc purpose for which il has been 

:.._.I 
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Cqmpcnsa- 28. ( 1  ) Whcre any land is acquircd by thc S u t e  Government under 
~io'ri. 

t l~ is  Chnprzr, rhc State Governmetlt shall pay for such acquisition 
co~i~pensalion thc zlnlount ol which shall be determined in accordance 
with thc provisions of [his section. 

(2) Where lhc amounl of compensation has been dclcrmined by 
agreement between [he Stale Government and rhe person ro be 
compensated, it shall bc deler~nincd in accordance with such agreemen[. 

(3) W hem no such agrcemeut can be reached, rhe State Govcmment 
shall refer thc case 10 thc ~bl lector  for delzminarion of the nmoun t of 
compcnsarion to be paid for such slcquisiiion. as also 11ie person or 
persons lo whom such compensation shall be paid. 

(4) Before finally determining the alnounr of compensation, the 
Collector shall  give an opportunity ro every pcrson to bc compensnred 
lo state his case as lo the amounr o r  compensation. 

(5) In determir~ing the amount of compcnsation, the Collcclor shall 
be guided by thc provisians conlnincd in section 23 and seciion 24 oi 
the Land Acquisition Act, 1834. I or 1X93. 

(6) For the purpose of dctcrmining  he anioun~ of compensation- 

(a) [he Collector shnlI have power to mquire nny person to 
deliver to him such rcturn and assessments as he considcr~ 
necessary; 

(b) the Collec~or shalI also linve power la require any person 
known or believe to be inlerestcd in the land to deliver to 
him a statement conlaining, as far as may be practicable, 
the name of every olher person having any inrerest in the 
land as co-owner, morlgagec, lenant or otherwise, [he nature 
of such interest and the amount of the rents and profits (if 
any) reccived or receivable on account thereof for rhree 
years next preceding the date of the statement. 

(7) Every person required ro deliver n rcturn, assessment or statemcnl 
under sub-section (6) shall be deemed to be legatly bound to do so wirhin 
the meariing or section 175 and section 176 of the Indian Penal Code. 4s0r  1860. 

(8) The Collecror niay hear expen witness if he considers it 
necessary lo do so  in any particular caw. 

(9) The Collector or any officer nuthorised by him in this behalf shall 
be entilled to enter upon and inspccr any land which is subjcct of 
proceedings bclore him. 

(10) The Collec\or shall dispose of every case referred to him under 
sub-section (3) for dercrminalion of compensaiion as expeditiousIy as 
possiblc and in any case within six months from Ihc date oC receipi of 
rhp rprprrnrp Frnm rhn Ci- tn f!n,...----* 
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( 1 1 ) The Colleclor shall delermine lhc mounL of cosrs incurred in 
ntly case disposed of by him under this sec~ion, and by what persons 
and in  whal proponions lhey are to be paid. 

29. (1) Any person aggrieved by the dccision of the ColIecror Appeal. 

determining the amouut of cornpensalion may, within s i x ~ y  days 
from the dare of such decision. i l l  so far as it  affects him, nppe;ll ro 
rhe Court having jurisdiciion o v e ~  the area in which the land i s  
siluate. 

(2) The decision of  he Coun w such appeal, and subjcct only to 
such decision, thc dccision or Ihc Collector determining the amount of 
compensation, shall be linol. 

30. Whcn Ihc amount of compensalion has been sellled under Dispulcs a 
secuon 28, if ,my dispulc ariscs as lo the apportionment of the samc or 'O  

~pporlinn- 
any part thereof, or as to persons to whom thc same or any par[ thereof men,. 

is payable, the Calleclor may refer such dispute Ibr the decision of the 
Courr. wliich shall be final. 

31. (1) Where [he amounl of cornpensalion i s  delerniined by P ~ ~ ~ ~ ~ ~ ~ ~ L  
agreement, the Stale Government shall pay such nmounl to [he person U'mFn'J- 

tion. 
or persons entitled [hereto. 

(3) Where the amounl of compensn~iarl is  determined by Ihe 
Collector under the provisions of section 28, the Scalc Government 
shalI tender paymcnt of the cornpensarion determined to thc persons 
enlitled [hereto according lo such dclcrrniniltion and shall pay to 
[hem unless prevented by one or Inore o l  [he contingencies mentioned 
in sub-scclion (3). 

(3) If the persons enlirled to compensation according to the 
decision of [he Collector do not conscnt to rcccive i t ,  or if [here be no 
person conlpetenl ro alienare h e  lmd or if thcrc be any dispute as 
to thc lillc 10 receive the compensation, the  Stale Government 
shall deposit the amount of the compensation, so delermined, in the 
Court: 

Provided that any person admitted to be interested may receive 
such payment under prolesr as lo [he sufficiency of [he amount of 
compcnsa~ion: 

Provided further that nothing herein contained shall affccl  he liabitiry 
or any person, who may receive the whole or any part of any compensa- 
tion derermined under lhis Chapter, ro pay [he same to rhc person 
la~vh~l lv  entitled ih~wrn .  
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32. Where any nniount of compensation has been dcposircd in 

Court u~lder seclion 31, [he Courl may. cither o f  its own motion or on 
 be application ~ n d c  by or on behalf of any party intercsred or claiming 
to be inrerested in such amounl, order the same to be invcsted in such 
Gavemnlenr or oher securiries approved by rhc Slaw Governmen\ 
as i t  may [hink propcr, and may direcl Ihe inlerest or other procceds of 
any such inveslmcnr ro be accumulated and p ~ i d  in such manner as 
will, in its opinion. gjvc 111e parties intcresred [her& rhc snrne benefir 
therefrom as thcy might have had form the land in respect of which such 
amount hus bccn deposired or as near therc~o as may bc. 

33. When \he anlounl of such compensalion is not paid or deposited 
on or beforc raking possess in^ or the Imd, rhe Stale Government shall 
pay the amounr o i  campcnsalian delemined wich in~erest thereon '[in 
accordance wirh f h e  provisions of secrion 3.1 of !hc Land Rcquisitiur~ 1 1893. 
Acr. I894.1 

34. (1) Subjec~ ro any direclions given by 111e Stare Government 
under lhls Act. the Uorpvnrion may disposc or- 

(a) any land acquired by the Slate Government and lransicrred 
ro i ~ ,  w i ~ h o u l  undertaking or carrying but any de\-elopmenr 
~hzrcon; ur 

(b) any such land after undertaking or carrying our such 
deveIoprnenl as i t  lhinks f i t ,  

lo such persons, in such manner and subjcct to such terms and conditions, 
as it considers expedient for securing [lie purposcs of [his Acl. 

(2) The powers of the Corpor;l!ion wjrh respect lo lhe disposal or 
land undcr sub-scc~ion (1) st~all be so exercised as lo secure, so Fdr as 
practicable, hat- 

(a) where the Corporalion proposes lo dispose aT by sale any 
such land withou~ any dcvclopmcnt having been undenakcn 
or carried oul rhcreou. [he Corporalion shall offer the land 
in the fist  ir~srance to rhc persons from whom it was acquired, 
if [hey desire to purchase it, subjcct lo such conditions as 
[a i ls  dcvzlopmen~ and use u the Corporalion may think 
f i t  to impose; 

'Thc words and figures rvi~liin thc squarc bnclicrr wcrc h ~ ~ h s ~ i ~ u l r d  for Ihe wnr& "nl 
llic mrc or rour per ccnr. per nrrrrrrnl rmln lhc rimc of  so raking pos~cssion unril i l  shall 
have bccn so puid or dcpsircd." by s. 2 uT ~ h c  ~?JCSI Bcngal InduslriaI Inim-structure 
Dcvclomen~ Comntim (i\mrndmrn\\ A r t  1Wh l\Vrrr Urn h V Y l l  -C .Rnr% 
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(b) persons who arc residing or carrying on business or odier 
aclivitics on any such land shall, if [hey desire ro oblain 
accommodalioo on h o d  belonging to the Corporalion and 
are willing to conlply wit11 any requircrncnts of the 

Corporalion as lo its developnlent i ~ n d  use, llavc an 

opporluniry to (]blain rhcrcon nccommodnlion suirablc ro 
their reasonable requirernen~s on tcrms sertlcd wirh duc 
r ~ g i ~ r d  10 rhc pricc at which any suc11 land has been acquired 
from rhern. 

(3) Nolhing in  this Act shall be consrrucd a$ enabling [he Corporarion 
to dispose of land by way of gill, morlgage or  chargc, but subjccl as 
aforesaid, reference in this Act 10 [he disposal of land shall be conslrued 
as rcfcrence ro thc disposal lhereof in any manner, whelher by way of 
sale, exchange or  lease or by the crealion of any easement, rig11~ or 
privilege or o~henvise. 

35. (1) For [he furtherance of the objecls of  lhis Act, the Slate Govcmrncnk 

Govern~nenl may, upon sucll conditions as may be agreed upon bctween Iands. 

[bat Govern~nent and the Corporalion, placc a1 rhc disposal or  thc 
Corporation any lands vesled in thc Start: Government. 

(2) Afier any such land has been developed by, or  under lhe 
control and supcrvision of, rhe Co~poralion, i~ s11nlI be dealt will1 by the 
Corporation in accordance with the regulations made, and direclions 
given by the Stale Government in this behalf. 

(3) If  any land placed al rhc disposal or  [he Corporalion undur 
sub-sccrion ( 1 )  is requircd ar any rime rhereafter by the Srate Govern- 
menr, shall replace i~ at [he disposal of the Slale Gover~~ment upon such 
~ c m s  and condirions ns may be rnulunlly agreed upon. 

36. Where any land within any area i s  nor acquired wirtiin ;I period Righ~ or 
land nivIlcr of ten years from lhe dale on which Chaplcr V rakes effect i n  such area, ,, ,,,,p, 

owner of such land may by nolicc in writing sewed on Ihe S ~ a l e  C o ~ r f l i o n  
lo ucquirc 

Govcrnrnenl require it lo purchzqc his intcrcsr rhcrci~l; and thcrcupon I i is i~\~crcsl. 

[he Slate Government shall proceed lo acquire that land under this 
Chapter. 

37. Thc Stalc Governmenl may. if i~ thinks lil, dclcgate, by D ~ ~ ~ ~ ~ ~ ; ~ ~ ,  
nodfication, any of its powcrs undcr this Chaptcr 10 any of its ~ ~ ~ ~ : j . ~ ~ ~  
nffirprq Gnwm~nc~ir.  
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( Cl~upter VI.-PnnUcr~- of rfrc Cnrporurio~~ i~ i COSL' uf ctt -~ui~l  I[C~CI[IIIS 
by owner of land i r r  indlrstrinl riren.-Secfiotu 38, 39.) 

Po~vers of the Corporation i n  cnsc d certain dcraulb 
by owncr of land in industrial arm. 

38. (1) No pcrson sh;dl- 

(a) erecl any new building, or 

(b) aller any cxisling building, or 
(c) underteke any specific dcvelopmenl of land, 

in any jndusrrial eslale enlrusrcd to thc CorporaBon (hereinarler in this 
Chapter rcferrzd ro as h e  industrial esute) excepl with pcrnlission from. 
and in accordance wvhh the lcrms and condi~ions selrled by, such 
Corporation. 

(2) O n  receipr nf any spplicntiorl from 3 person submit~ed in t l~c  
prescribed larm and manner. for permission referred to i n  sub- 
scclion ( I ) ,  [he Corporstion may, after such inquiry as it may decm f i r ,  
crant such permission subject to such terms and conditior~s as may bc 
ieidcd by i , .  

39. (I) I f  the Corpnr;don, upon rcport from any of its officers ur 

from other information in i t s  possession or after llolding n local inquiry, 
is sarisfied that lhe owner OF any land in any indusviol enate bas 
fail cd- 

(a) to provide any amenity in relalion to such land which, in 
!he opinion of the Corporalion. is required to be provided 
in the inkiest of devclopment ol industly, rradr and 
commerce within such arm, or . 

(b) to carry oul any specific developmcn~ of the l ~ n d  for which 
pcrmissian has b e c ~ ~  ubtnined from Ihe Corporation under 
sub-section ( I )  of sec~ion 3g, 

Lhe Corporarion may serve upon such owncr a notice requiring him 10 

providc such amenity or 6;my out such devclopment, ,as thc case may 
be, within such time as may be specified in the notice. 

(3) If  any such amcnity is not providcd or any such dcveloprnenr 
is not carricd out within lhe lime specilied in the noticc, then the 
Corporalion may iiself provide the arnerlily or cam wr ihe devclop- 
mcnl or have it provided or carried oul ihrough such agency as i i  
decms f i t :  

Provided that berore taking any action under this sub-section, the 
Carpontion shall afford reasonable opporiuniiy to thc 0wne.r or the land 
lo show cause as lo why such :~cIion shni~lrl nnt hp t i l .pn 
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(3) All expenses incurred by Lhe Corporation or thc i~gcncy employcd 
by il, in providing such ameuiry or carrying out such development, 
togclher with interest a[ such rate no1 exceeding six and a quarrer per 
ce~lrrrr~r per atv~trm as thc Srnre Governmenr may, by ordcr, fix, rrom the 
dale when a demand for rlle expenses i s  mudc until payment, shalI be 
recoverable by [he Corporalion from the owncr. 

40. ( 1 )  Where lhe erection of any building in an industrial cstatc hhns Order rlfrhr: 

bccn co~nmenced or is being camcd on. or bas been completed, or my $ ~ ~ ~ , ~ ~ ~ ,  
exisring building is  altcrcd, in contravenrion of  the terms and condilions 
seltled by  he Corporation. any officer of thc Corporarion empowered 
by i t  in this behnIf may, in addition lo any proseculion thal ]nay be 
instirurcd under this Acr, make an order directing the owner lo derno- 
lish such erection or lo so alrer rlle same as to confornl to Ihc si~id 
lerms and conditions within a period of three months from lhc date of 
!he order: 

Providcd that no such order shall be madc unless [he owner has been 
given n reasonable oppoaunity 10 show cause why the order should not 
be made. 

(2) Any person aggrieved by an order under sub-scction ( I )  may 
appeal agzlinst lhar ordcr, within rhiny days Irom the darc thcrcof, lo n 
Conlrnitlee OF the Corporalion sel up for the purpose by regularions made 
in this behalf. Such Cornmiltee may, foll~wing the proccdurc provided 
by regulations made in this behalf, conLrrn, modify or sel aside the 
ordcr. 

(3) The decision of rhe Comnliuee on such appcal and, subject 10 
such dccision, the order made by lhe officer undcr sub-secrion (1) sllall 
be final. 

(4) On [he failure of the oyncr- 

(a) to comply with rhe order made under sub-secrion ( I) within 
rhe period specified therein, or 

(b) where an appcal has been preferred against such order under 
sub-seclion (2) and [he order has not been set a i d e  on such 
appcal, ro comply wid1 the order of the Committee on 
appcal, confirming or modifying ihc ordcr appealed against, 
wirhin such longer period, if any, as may bc allowed by the 
Cornmiuee on appeal, 

the officer empowered undcr sub-section 11) may hhnseIf cause the 
ereclion LO be demolished i~nd r he cxpenses of such dernolitior, shall be 
recoverable by [he Corporation horn the owner. 
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41. ( I )  Where ilie e r c n i ~ n  of any building in ;In induslrial estare ha:. 
been commenced, or is being carried on, or has been completed, or any 
cxisring I>uilding is altercd. in con~rovcn~ion or  rbc terms and condilions 
stuIed by the Coqmruion, any officer of the Corporalion empawered 
in this behalf may. in additinn rn any prosecurion [hat may bc instirulcd 
under this Act, make an order requiring the building operations in relation 
to 5itch erecli~n 10 be disconlinucd on ar~d iron) tile dacc nf scrvicc of 
the ordclm. 

(2) Whcre such building opcratioos are nor discon[jnuedin pursu.mce 
of thc requisition under sub-secrion ( I ) ,  thc Corporation or rhc olficer 
empowered as aforesaid may rcquirc ally poIice officer no( below lhc 
rank of lnspeclor 10 remove the pcrson by whom thc ertc~ion of rhe 
building has been comn~enced and all his assistanis and worklucn from 
the place of thc building wi111in sucf~ rime ;ls may be specified in [he 
requisi~ion and such police officer shall comply with ihr. requisition 
accordingly. 

(3) A f ~ c r  a rcquisition under sub-secrion (2)_11as been cornplicd rvjth, 
thc Corporation or  ihe officer cnipowemd as ilforcsaid nlny depute, by 
a rvritren order. 3 police officer' oran officeroreinpluyec of ~heCorpomtion 
lo kcep a watch upon the place ill order 10 ensure rhar lhe erecrion or 
the building i s  not continued. 

(4) Any person Failing to comply with an order mndc under sub- 
section (I)  shall, on convicrion, be punishable with fine which may 
exiend ro two llundred rupees for every day during which such nnn- 
compliance continues rrf~er the service of lhc order. 

(5) No co~npensation shall be cIairned by any person for any damage 
or loss which he may susrain in consequence o f  any order made under 
lhis section. 

42. ( 1 )  Any person, who, whtlher at tlis o w n  inslance or at rhc 
instance of any othcr pcrson, u~lder-rakt.~ or carrics out construclion of, 
or altera~ions to, any building in an industrial esute, conirary lo [he ternls 
and condilians seltled by rhe Corporation, shiltl, on conviction, be 
punishable with fine which may extend to [en lhousand rupees. and in 
 he case of a continuing conrnvention, with a furlher fine which mas 
cxrend ro fivc hundrtd rupees lorevcry day during which such offence 
conlinues afler conviction for the firs1 co~nn~ission OF thc oKcnce. 

(2) Any person. who uses any land or building in an industrial eslate 
or indusrrial area iu contraventio~ of the provisions of any regulnlions 
mndc by t11e Co~purition in this behaK, shall, an conviction, be punishable 
with fine whicfl rnav exwnd ro five tt~n\kwntl n l n r - n r  
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43. ( 1 )  (a) Any officer of rhc Corporation empowcrcd by ir in his power of 

bchnll(1~ercinnf~cr i n  lliis section referred lo as "llie empowcrcd officer"). ~,~~~~~~ 
may, within m y  area laken up for development undcr seclion 13 and ,,,vsa 
secBon 14, and condui~s,  

clc., in arc3 
(b) any person cmpowerzd in rhis bchalf by the Stare Govcrnrnent IAcn up for 

by no~ification (hereinaf~cr in this section rercrrcd lo as "1I1e nulhoriscd " , ' ~ ~ ~ ~ O p '  
pcrson"). may, for thc purposes of- 

(i) carrying gas. water or elcclrioily from a source of supply 
to the area referred to i n  clause (a), or 

(ii) consmcring any servers or drains necessary for carrying off 
 he working and waste liquids of an industrial proccss 
through any inlervcning area. 

lay down, place, maintain, aller, rcrnovc or repair any pipc lines, conduirs, 
supply or service lines, pos!s or other appliances or apparatus in. on, 
under, over, along or across any land in such ,mas. 

(2) The empowered officer or the au[horiscd pcrson may a1 any ri~ne 
enter upon any !wd in any such area, and in such even the provisions 
of section 44 shall l~rrrraris mirratidis apply. 

(3) While exercising the power confcrrcd by sub-seclion ( I ) ,  the 
empowered officcr or [he nurhorised person shall, where thc land aFfec~ed 
is a meet,  bridgc, sewer, drain or tunncl, cause u little damage a< 
possible to such propen)'. 

(4) Full compensation to all persons, [o whom damage has been 
caused in consequnnce of thc exercise of the power conferred under sub- 
section ( I )  shall be paid.-- 

(i) where such power is cxercise by the empowcrcd officer, by 
the CorporaBon, or 

(ii) where such power is exercised by [he aut horiscd pcrson. by 
the State Government. 

(5) Nothing in this section shatl authorisc or empower any officer 
or person relerrcd to in sub-setlion (2) to lay down or place any pipc 
or orher works inlo, through or  ngoinsl any building or any land, not 
dcdicnred to public use, wi~hour the consellt of the owners and occupiers 
thereof, except l h a ~  such officer or person may, at any time, enter upon 
and lay or place any new pipe in the place of an exisling pipe in any 
land in which any pipe has been alrcady lawfully laid down or placcd 
in pursuance of this Act, and may rcpair or aller any pipe so laid down: 

Ptovidcd [ha[ noihing in the aforcsaid provision shall be construcd 
to mcan [hat the Corporation or the aurhorised person is debarrcd from 
baving the said land acquircd at any time by lhe Stale Government in 
[he nonnal course. 
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CHAPTER VTT 

Supplemcnlnry and n~iscelIadeotrs provisiuns 

44. Any officer of rhc Starc govern men^, any mcmber of the 
Corporation, and any pcrson eilbcr generally or specially nutl~orised by 
the Corp~rarion in this behalf, may enter inlo or upon any land or 
building wilh or withour assislants or workrncn in any industrial eslatc 
or indusldnl arca Inr the purpose ol- 

(a) making any inspeclion, survey. mcilsuremenr. vnlua8on or 
enquiry or taking lcvels of such land or buildiug; 

(b) examining works under consrruclion and ascenaining the 
coursc of sewers and drains; 

(c)  diggin$ or boring into the sub-soif; 

{d) setring out boundaries and in~ertdcd lines of work; 
(c) marking sucl~ lcvels, boundaries and lines by placing marks 

and cutling rrenches; 
(F) doing ;my oher thing necessuy Tor h c  efticicnt adminismtion 

of this Aci: 

Provided that- 
(i) no such entry shall bc made excepl between the hours . - of sunrise and sunset and withou~ giving rzasonablc 

notice to rhe occupier or, if there be no occupier, to 
the owner of the land or building; 

( i i )  sufficicnl oppo~unity ah;~ll in cvery insrnnce bc givcn 
10 enable women (if any) ro withdraw from such land 
or building; 

(iii) due regard shall always bc had, so far as may be 
compatible w i ~ h  [he exigencies of the purposc for 
which rhc e n b  is  made, lo [he social and religious 
usages and cuslorns of rhc occupants OF thc land or 
building eotered. 

45. This State Governrnenr may, by notificii~ion, nominate any oficcr 
uf rht: Corporalion LO be a con trollcr or licensing aurhorily, under any 
law for rhe time being in force, relaring ro the procurement or distribution 
af any commodity in respccL of the indus~flal uodenakiugs established 
or lo be established ill [he induslrial esrates or industrial areas enrrusrcd 
to or kveloped by the Corporation, and such nominalion shall no1 be 
culled into quesrion merely on the ground that such officer is not an 
orficer or the Statc Government. 
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46. Nolwithstanding anythitjg contained in any other law, or  i n  any 
liccnce or permit, if thc Stale Goverr~nlent is salisljcd, eithcr on n 
recommendation made i n  this behalf by the Corporation or olhenvise, 
that h e  seuing up ofan induslrid undending (whcthcr within an induslrid 
arca or ourside) is impeded by a local nutlioriry's refusal to grant, or by 
such nulhorily's insistence on conditions which the State Goven~ment 
considers unreasonable for lhc grnnl of, any ameniiy the Stale Government 
may direct the local au~horiry ~ogr,mt the said arnenily on sgch conditions 
ns i~ rnay consider fit and thereupon Ihe amenity sl~all be grantcd: 

Provided Ihnr no sucl~ direcrion shall be issued by [he State Government 
without giving thc local authority a reasonable opporlunily to show cause 
against ~ h r :  proposed dirzcrion: 

Providrd further that the chilrgc for granting or continuing such 
amenity (whicl~ shall not bc less than the cost incurred by l l le loci11 
authority or the liccnscc concerned for providing such amenity) shall bc 
paid to such local zlulhorily. 

47. All sums pilyablc by any person to the Corpontion or recoverable Rccovcry or 
sums duc 10 by it by or undcr this Acr shall. without prejudice to any othcr mode ,h, 

of rccovcry, be recoverable, on !he applicurion of thc Corporalion, as C 0 ~ 0 ' " l i ~ n  
as arrears of  

an menr of land revenue. land 
Ixvenue. 

48. (1) All nolices, orders and other documents rcquired by this Act Scrvicc or 
noliccs. elc. or any rule or regulation made thereunder to bc scrvcd upon any person 

shall, save as olhenvise provided in this Act or such rule or regulation, 
be deemed to be duly served- 

(a) where thc pcrson to be served is a company, the service i s  
effecled in accordance wi!h the provisions of section 51 of 
rhe Companies Act, 1956; 

(b) whcrr: Lhe person lo be served is a firm, if the docun~cnl is 
addressed lo ~ h c  firm at ils principal place or business, 
identifying iL by [he name or  style under which its business 
is carricd on, and is either- 

(i) scnr undcr a cerlificate of posling or by registered pobt, 
or 

(ii) lcr~ at the said place of business; 
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(c) wtlefc [he jwrsvn io 'w s.!!vzd is a statutory public body or 
a corporitrion or n socicly or o~her  body, ir  lie docu~nenl 
is addressed lo thr secrztav, ircasurcr r>r orher principal 
officer of that body, corpurr~ion or society at irs principal 
officz, ~ I I J  i s  eilllrr- 

(i) sen~unttzrace~if icaleof  posting orbyrcgisrercdposl, 
or 

(ii] k i t  al that officc; 

(d) in any olher case, if thc documeni is addressed to Ihe person 
lo be served and- 

(i) is given or tendcred lo him, or 

(ii) i T  SULII  persun be found, is afljxed on some 
conspicuous part of his last known place of rtsiderlce 
or business or is given or ~endered to some adult 
mcmberof his family or is arfifixed on somc conspicuous 
part of rhc land or building lo which ir rela~es, or 

(iii] is sen1 under a certificate of  posring or by rcgisrcred 
post to h a t  person. 

(2) Any documenl which is required or au thorised l o  be served on 
tht: owner or occupier or any land or building may be addresscd 10 "{he 
owner" or "he  occupier", as !he case may be, of lhal land or building 
(naming lhnr land or building) without funhcr name or dwcripiion. and 
shall be deemed lo be duly served- 

( a )  if the doculnenl so addresed is sent or delivered in accordance 
wiih clause (d) of sub-secrion (I);  or 

(b) i f  the documenr so addresscd or a copy thereof so addressed 
is given or tendered to somc person on the land or building 
to whom it can be delivered. or if such person cannot be 
found, is affixed to sonte conspicuaus part or the land or 
building. 

(3) Where a documenl is servcd on a firm in accordance with this 
seclion. thc document shall be deemed lo be served on each panner. 

(4) For the purpose of enabIing any document lo be served on [he 
owner OF any prclperry, the occupier {if any) of the property may be 
required by notice in writing by [he StateGovernmcnt or  he Corponlion, 
;IS the case mav he. tn crnrp f h ~  nqmr 1-4 - , l r l -* -  - E  -1 . -  -..-.- - -  - 
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49. Every pub1 ic notice, given undcrlhis Act or any rule or i~gulation Public 

madc thereunder, shall be in wriling ovcr the signature. of the officer 
: , " ' ~ ~ 1 , ~ ~ ~  

conccmcd and shall be widely made known in  the locatily to bc nCfccred known. 

thereby, affixing copies thereof in cnnspicuous public places. within the 
said !ocaUty, or by publishing [he same by ben ordnlrn or by advenisemrnr 
in n local newspaper, or  by any iwo or inore of ~hese'means, and by nuy 
orhcr mcans that [he ofticer lnny think fir. 

50. Where any notice, order or other docu~nent issued or made under 
this Act or any rule or rcgulntion made thereunder requires anything ro 
bc donc for the doing of which no timc i s  fixed i l l  t l l is Act or rhe rule 
or regulation, the notice, order orotller docun~enr shall specify a rc;aonable 
period of time For doing [he same or  cornplyin:: llierzwilh. 

51. ( I )  The Corpomrion shall furnish IO the Slate Governinent such 
rcturns,slalistics, reporls, accounls and other informarion with rcspecr to 
ils conducl or affairs, properties or activilics or in regard lo any propused 
work or scheme as the Slate Govcmment may from time io time require. 

(2) The Corporation shall, in addition ro the audit report referred to 
in section 25, furnished lo the Slnlc Govcmnlen t an annual rcpurt on i u  
working, as so011 as may bc i ~ f ~ e r  the end of each financial year, in such 
form and detail as may be prescribed, and a copy of rhc dnnud rzport 
shall be placed before t11e Legislative Assembly, as soon ns may be, aRer 
it is reccivcd by the State Government. 

52. Where thc State Governme~lr is salisficd that in respecl of any 
parlicular induslrial ustare or industrial area, or any -part ~hercoi, (he 
purpose for which the Corpontiot~ was cstablishcd under [his Act has 
been substantially achievcd so as  to render the conlinued existencc or 
such eslatc OF area or pan tl~ereor undcr the Corporalion unnecessary. 
the Stale Governnlent may, by norilicn~ion, declare thal such indusirinl 
eslaLe or induslrial area or part thertof has been rernovcd rrom the 
jurisdiciion of the Corpornion. The Spate Government may also make 
such othcr iociden~al arrangements for thc adminismalion o l  such eslate 
or area or part thereof as rhz cjrcumslnnccs necessirate. 

53. (1) If the Slolc Governnlent is salisficd [hat the Corp~ration has 
madc a default in pcrforn~ing any duty or obligition imposed on it by 
or under this Act. h e  Stare Govern~nenl may fix ix period for the 
performance o l  rhslt duty or obligalion and give nolice to the Corporation 
n r m r r l i n n l ~ r  

Noiiccs. cic., 
ro fix. 
rcasonablc 
lirnc. 

Furnishing 
or rclurns, 
CIC. 
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(2) If, in the opinion of  !be Slstc Govemmcn~, 1l1e Corporalion Fiils 
or neglects 10 perform s11ch duly or ~Lligalion within ~ h c  period so fixed 
for i h  performance, i~ shall be lawful for the State Governrncnt lo 
supcrsede and reconstilute the Corpor~tion, as il deems l i l .  

(3) After the supersession of the Corporation and until it is 
reconstiluted in rhc manner laid dowu i n  Chaplcr 11, the powers, dutics 
and functions of the Corporalion undcr this Act, shall be exercised, 
pcrlormed and discharged by thc Slale Governmcnt or by such officer 
o r  officers as the Srarc Governmcnr may appoi~u fur this purpose from 
time to time. 

(4) All  properties vesled in the Corporation shall, during Ihe period 
O F  supersession. vest in Ihe State Government. 

54. ( 1 )  Where ihc Slate Gnvcrnrnent is satisfied that rht purposes 
ior which [he Corpornlion was established under this Acl have been 
subs~anlially achieved so as to render thc continued existence of the 
Corporation unnecessary, it may. by notification. declare that the 
C O ~ ~ O M I ~ O ~  shall be dissolvcd with effect from .such date as may be 
specified in the no~ificulion, and [he Corpnntion shall be dccmed lo bc 
dissolved accordingly. 

(2) From the said date- 

(a) all properties, funds and dues which are vested in, or 
realisable by, the Corponrion shall vest in, or  be redisable 
by, the State Govcmmenr; 

(b) all liabililies which arc enforceable against the Corponrion 
shall be enforceable against the Slate Governmenl. 

55. Unless o thcmise  expressly provided, nu court shall take 
cognizance O F  any orfence relnling to properly belonging to, or vcsted 
by or  undcr rhis Act in, rhe Corporation, punishable under this Act, 
except on the complaint of, or upon inlormation receivcd from, rl~e 
Corporation or any person authorised by rhc Carporation by genera1 or 
spccial order in [his bchalf. 

56. (1) The Corpomtion or any person aurhorised by the Corporation 
by gcneral or specid order in rhis behalf may, either before or aher [he 
institution of the p r o c e e d i ~ ~ s ,  compound any offence punishable by or 
under this Act. , 

(2) Wherc an offence ha. bccn compounded, [he offender, if in 
custody, shall be dischmgcd and no furlher proceeding shall bc taken 
ikei l in~l  him in wcnprt nf ~ h r  F I ~ ~ P ~ E P  mrnnrruanrlnJ 
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57. (1) Whenever an offence undcr this Act has been cornmil ted by 0rrcrlcl.s by 
co~iipani~<. 

a company, every pcrson who at h e  rimc the offence was committed 
was in charge of. or was responsible 10 the company for [he conduct of, 
the business of lhe company, as well as the company, shall be deemed 
LO bc gui lly of the offcnce and shall be liable to be procerdcd againsl 
and punished accordingly: 

Provided that nothing contained i n  [his sub-section shall render any 
such person liabIe 10 any punish~nent undcr rhis Act if he proves thal 
the offcnce was comrnirtcd wi~hout his knowledge and that he cxcrcised 
all due diIigencc ro prevznl thc commission of such offence. 

' 

(2) Norwilhsranding :mything con~ained in sub-secrioa ( I ) ,  where an 
offence under lhis Act has been cornmilled by a company and it is proved 
thar [he offence has been con imi~~ed  with the consenl or connivance of, 
o r  is atlribucublc to any neglecl on the part of, any director. managcr, 
sccrclary or other officer of h e  company, such director, manager, 
secrelary or other officer shall also be deemed 10 be guilty of lhnl offence 
and shall be liable ro be proceeded against and punished accordingly. 

Erpla~~atiotr.-For h e  purposes of lhis szction- 

(a) "company" means any body corporale and includes a firm 
or other associalion of individu~ls; and 

(b) "director", in relation lo a firm, means a parlnrr in the firm. 

58. Any person who obsrmcts the entry of a pcrson authorised under rcnalry Tor 

scclion 44 to cnter into or upon any land or building or molests such obsrrucrion. 

person after such entry OF who obs1nic1s I ~ C  IatvIuI exercise by him of 
any power conferred by or under [his Act shall, on convicrion. be 
punishable with imprisonment for a tern1 which may exlend lo six 
months, or with fine which may extend to one Ihousand rupees. or  wilh 
both. 

59. (1) The State govern men^, uRer consultarion with the Corporation Polvcr 10 
makc mlcs. 

in  rcgard to mstrcrs concerning i ~ ,  may, by nolificatian, make rules lo 

cany OUI [he purposcs of this Act: 

Provided Ihar consultrrtion wilh the Corporalion slinll nor be necessuy 
on the first occasion or the making of rules undcr lhis section but thc 
State Government sbalI takc into considenlion any suggesrious which 
the Corporation may make in rela~ion to the aniendrnent of such rules 
nT1~r  thpv arp mir l r r  



[Wcst Ben. Act 

(2) In  par~iculilr. and without prejudice ro the gencrality of the 
foregoing polver, such rules may providc For alI or any of the Following 
mailers. namely:- 

(a) the nllo\vi~nces and honoraria of the non-official members 
of the Corporation referred LO in section 6: 

(b) [he conditions of appoin~rnen~ and service and the scnlcs of 
pay of thc Chiel Executive Officer and [lie Chief Accounts 
Officer of the Corporation referred to in seclion 12; 

(c) [lie sums of  nloncy 10 be kcpt by the Corporation in currcnl 
and deposit accounts under sub-secrion (2) of scclion I S; 

(d) [he conditions subjcct to which the Corpontion may borrow 
money undcr sub-section (1)  OF secrion 20; 

(e) the date by which ihe annual financial stalernenl and 
programme of work shall be submitted by [he Corporiation 
to the State Govcmmenr and the form and detail of such 
stalemenr, referred to in section 24; 

(f) the form and thc nlnnner of ~naintaining books of accounts 
and other hooks under scctian 25; 

(g) lhe form and dztail of the annual rcport ta be furnishcd to 
the Statc Govrrnmcnt undrr section 51; 

(h) the fces which may be charged by the Corporalion; 

( i )  any orher matter which has to be, or may be, prescribed. 

(3) All rules made under this scclion shall be laid for not less than 
thirty days before the Legislative Asscmbly as soon as possible alter they 
are made, and shall be subjccr to such rnodiica~ion, if any, whether by 
way of repeal or amendment, as the Legislative Assembly may make 
during the session in which lhey we so laid, or the session immediately 
following and if the Legislative Assembly makes any modilicalion in 
lhc rule by way of arnendmcnt or repeal, the rule shall therear~cr have 
efkct  only in such modified form or be of no effect, a.5 the case may 
be, so however, thal any such modification or rcpeal shall be wilhout 
prejudice to the vaIidity of anything previously done under dlat rule. 

60. The Corpontion may, wirh the prcvious approval OF the State Powcroirhe 

Govememnt, make regulations consislenr wjlh this Act md the rules made ~ ~ ~ ~ l i o n  
hereunder, to carry oul h c  purposes of this Act and without prejudice lo rcguluians. 

rhc genemIity of bis power, such rcgulation.~ may provide for- 

(a) the times and places of meetings of llle Carporfition and thc 
procedure 10 bc followed in  rcgard to the transaction of 
business at such meelings to be provided under sub-section 
,-3 ? - - 
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(6) lhe conditions of appointmenl and scrvice and rile scales of 
pay orofficersand employees o i r l~e  Corporation, other rhiln 
[he Chief Executive Officer and lhe Chief Accounls Officer, 
ro be determined under sub-seclion (3) ol sectiou 12; 

(c) the officers allhe Corporarion who may operate ih accounts, 
referred to in sub-section (3) o l  section 18; 

(d) the manner in which Govcmmen~ Imds shall be denlt with 
by ~ h c  Corpontion alter dcvelopmenl, under sub-seclion (2) 
o i  section 35; 

(e) [he Commit tee of [he Corporaiion and the procedure 10 bc 
followed by i~, lo tiear appcnls under sub-seclion (2) of 
scclion 40: 

(C) the additional terms and condirions. referred lo in sub- 
section (2) of section 42, subject 10 which lands nr~d build- 
ings in induslrial estalcs and induslrial areas may be held 
or uscd; 

(g) any olher rnatrer which has LO be, or h a y  be, provided by 

61. No suil. prosecution or oiher lcgal proceedings shall lie against Pru1ecrion or 

any person Foranything which is in good rairhdoncorintended to be 3 ~ ' i ~ n [ ' ~ ' k e n  
in good 

done under this Act or any rule or regulation made thcrcunder. faith. 

62. All membcrs, officers and cmployets of the Corporation shalI. M c m k s .  
when acting or  purporting to act in pursuance ol any of ihe provisions 
of this Act, be deemcd to be public servanls within  he mcaning of or 

45 or 1860. section 21 of the Indian Penal Codc. Corpmtiun 
ro be puhlic 
hcwanls. 

63. The provisions 01 lhis Act shall have effect nol\vivilhs!anding Err,,[ of 
anything inconsistent therewith contained in any olhcr law for thc time 

~ ~ ~ ! O ~ ~ n t  
being in forcc, or in any cuslom, usage, dccree or ordcr of the court or wilh urhcr 
any agreement incorpora~ed in any olher inslrurnenl having effccl by 
virluc of any law. 

64. If any doubt or difFicu11y arises in giving effect Lo [he provisions Powcr 

of this Act, [he Smc Govenlrnent may. by order wirllin a period nor 
cxcceding two years from the dale olcommenccmen~ of this Act, n~ake diCficulrics. 

such pmvisions or give such directions not inconsistcn~ with [he cxpressed 
provisions of this Act, as may appear lo i t  to be necessary or cxpedieni 
for lhe removal of h e  doubt or difficulty, and thc order of thc State 
- 



T f ~ e  1Vrs1 B c t ~ g d  Itrrlrarrial 11firr-srrrrclrrre Develop~aetrr 
Corpornrio~t Act, 1974. 

[West Ben. Act XXV af 1974.1 

( C ! I O I J ~ C ~  l f i l . A ~ i ~ ~ p l e ~ ~ ~ e t ~ ~ ~ q ~  fit/(/ ~~~i.scel~at~~o~~s 
provisio~u.-Sect ion 65.) 

R c ~ a l  and 65. ( 1) Tile Wcsl BengaI Indusrrial Infri-slruclure Developmen1 Wcsr Bcn. 
s;~vings. 

Corpora~ion Ordinance, 1973, is hercby repealed. Ord. 1X of 
1973. 

(2) Anything donc or any action laken under the West Bengal 
Industrial Infm-struciurc Developrncnt Corporation Ordinance, 1973. 
shall be decmed to have been validly done or raken under this ACL as 
i l  [his Act had commenced on the 1 6 ~ h  day of November, 1973. 




